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JUDICIAL NOTIFICATIONS
HIGH COURT FORTHE STATE OF TELANGANA :: AT HYDERABAD

ABSTRACT
RUBES RELATING TO THE TELANGANA HIGH CDURT CASE FLOW MANAGEMENT RULES,
2024,

ROC.NO.L890/50Q/2024 '

; In exeicise of the powers confaried by Article 225 of the Constitution
of India, Part ¥ of the Code of Civil I-"rm;edure, 1908 and all the other powaors
hereunto ensbiing, the High Court of Telangana hereby makes the following
Rules of the Telangana High Court Case Flow Manaﬁem&nt ﬁui_es,..?ﬂ.?d.
The Rutes come into force from thé date of put;-.!icati(m in the Telangana

Gyvazette, i

TiIE TELANGANA HIGH COURT CASE FLOW
L MANAGEMENT RULES -2024 5
b, These fules may be calied “The Telangana High Court Case How
CoManagement RBules, 20249" : i
2. These Bules shall come into forge Trom the date of their publicanaﬁ i
the Official Gazette.
1. Division of Cases into dﬂmrent Tracks

3. Writ Petiticns.- E; } The Court Shaii whﬁt. ISEUing Nﬁtice berc:re
Admission’ o at the stage of "Admission’, catr-gnrii-*; the Writ Petitions,
ather than the2 peation for Writ of Habeas Curpu.., mtﬂ three Categnnes
depending on the 'Urgem:;r with which the mtt&r 5hnqid_ be dealt with:
FastTrack, Normal Track' and Slow Track’. The brc::_ad classification, as
per the subject ‘&rauér of Writ Petition, Appeal, Original Jurisdiction
matters, Applications, stc. as per Schedule to these Rules. '

{2 All offorts shall be made to diapusé of the P‘etitinné in Fasf Jrack in 6
months; Nonma! Track in 12 months (One Year) and Peétitions i_n the S/low
Track, subject to the pendency of other Cases In the Court, ordinarily in 24
months, from the dote the Reply Affidavit by Respondent OR a f_I{EjDirsr.lt‘:*r
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by the petitioner (if permitted by the Court on request made on valid

L
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ground), is filed, The Court may, for appropriate and justifiable reasons
recorded in the order, extend the time-iimit. :

(3) The Cases wherein 'an ad- interim’ or 'Interim order’ of 'Stay' or
‘Injunction’ is granted in respect of liability to pay tax, duty, royalty etc. or
against action of demolition or eviction from Public Premises ete,. & all
matters invoiving "Tenders' shall invariably be put in the Fast Track.

(3) (a) The time limit for deciding the Cases shall, in respect of all types of
cases, commence from the date when the reply affidavit is filed and the
Case is listed by the Registry, on completion of pleadings in all respects,
for hearing in apprupnate cause list s.e. list of matlers for 'Final Hearing',
which hmn.tever, shall not be, as far as possible, beyond 1 (one) week
after completion of pleadings. If a rejoinder is permitted by the Court, the
time limit shall be reckoned from the last date for f‘ling of such 'F'.ejninclfrr
fqr which, urdinarihr more than lﬂ days may not be granted.

(3) (b) In cases where order granting ex-parte stay/injunction order is
passed, the further order after bi-p.arte hearing shall, ordinarily, be
passed within four weeks from the Iést date for filing reply, otherwise
reasons shall be recorded. The provisions and time limit prescribed
under Article 226(3), of the Constitution of India shall apply.

(4) A Senior Officer of the High Court, nominated for the purpose shall, at
interval of 3 weeks, monitor the stage, with reference to the respective
category to which the matters are allocated, of each case likely to come
up for hearing before each Bench (Division Bench or Single Judge)
during the following month and/or on the Change of Roster and the
detalls/data shail be placed before the concerned Judge.

(5) The data so prepared will be fed into the computer in such a mannér
that the data shall be available to the concerned Judge so as to instantly
ascertain at any time the position and stage of every case of the subject
assigned to the Judge as per the Roster, Y 1 : 1 ih= roster is changed, a
complete list of all matwers pending a: the staue of "admission’ & "final
hearing’ ‘shall be placed before the concerned Judge, in Chamber, to

TR R
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enable the assessment for requlating the daily admission & final hearing
list.

(6) The Court may shift the Case from one Track to another, depending upon
the complexity, urgency and other circumstances of the Case.

(7) Whenever the 'Roster’ changes, the Judge concerned who is dealing with
final hearing matters shall be supplied, by the Registrar (Judicial-I) a
detailed Statement of all Cases according to the Roster assigned and such
data shall also show the Track in which the Cases are placed and the
‘Stage’ at which the cases are pending on the date of change in 'Roster’ so
as to enabie the Judge to keep abréast about the 'Stage' of the cases in
various Tracks listed befere him during every up-t_l;nnt week for the next
30 days. The 'Statement’, shail contain details of all cases pending at
‘admission’ stage and ‘final hearing' stage as per the Roster, arranged
Year-wise seriatim, as also showing Subject-wise division (as per the
roster for the cmﬁcemf:d-{:mrrt}. The Statement shall also reflect the
details of the stage of pieadings (particutarly of the matters pending at
admission stage) and the details of any injunction order/s.

(8) In all Pelitons, First Appeais, Second Appeals, 0.). Appeals, Original Side
Applications or Suits and all other Proceedings including all Civil and
Miscellaneous Applications and Chnt&mpt Petitions, the petitioner-
aroeliant/applicant, as the case may be, shall cause to file, a separate list,
annexed to the Memo of the Application/Petition the list of the heirs/Legal
Representatives of all petitioners/appellants/applicants and the Memd of
Petition, Appeal, Application, Suit etc., shall further clearly declare that the
Address mentioned in the Cause-Title of the Memo is correct, complete
and the latest address of all parties arrayed therein.

(9) In all proceedings including A.Q., First Appeals, Second Appeals, Civil
Revision Application, Letters Patent Appeals, Misc. Applications, 0.1
Appeals, the entire set of Paper-Book (complete pleading and all
annexures/documents and exhibits on record) shall be filed alongwith the
Memo and the copies for the opposite side shall also contain the entire set



7. T s matter %f;aﬁ bf“ I!':i‘.f;,"'ﬂ m}ain en the fourth working c‘lay after Issuance of

CNotice/Rule’, am:i i““u& Ccurt Erm*i cons idoy whethor % more detailed return
temewnti n&c&sam.;_. A R e S U T P e

8. All efforts 5haH 'I:ne rmde _to___;j'!-s:bps'g t_:yf_ a Wit of Ha _be_as: Corpus within a
period of 3 weeks and it shall have preference over all other Fast Track
II:L. Mmde {ﬂf .ﬁdvanﬁ& 5@: y"{:ﬂ

. When interim t:-rders are suugl*t agalnsl: l.‘,qmﬁzrnmu}i er - Public, ~ Sector
Under takings who f ¢e &anahig Cauma‘h dg_:i‘f netified as representing
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them, an Advance Notice of -43 NOWrs {Wf*ere the bz—*-dt r:rf the Competent
Officer is in Hvdﬂrabadj ard 72 hnurs in other :.,.az.es, shall be given o
such Cﬂun&el by hanri d&twer;, rcag»?ther wu{h q:;pses t:.-f all documents
annemd to th& mpy of tha ;Fwt*tmf'l subrmtted in the. Rﬂglstry S0 as to
ensure that an advanc# cnpv -::F the Petitlunf Appea#,{ Apf.:l:cattm wheregin
injunction on:!er {s requested r‘ﬂr }5 c!uly aenm . while  such
Petttmnfhppea!;ﬂpplicatmn is preqeﬂted ﬁ;;r crra.:ulatmn dl"ld urgent hehring,

the Public Sector Under taking-Corporations, local bﬂdi&ﬁﬂauthﬁﬂtrﬁ shall |

file, with the Registrar (Judicial-1) the nst_-:umammg details of the names

- and addresses of their respective advocates. ThE Registrar  (Judicial-i)
shall cause publicatlon of all such lists.on the Noti’ce Euards at all su:::h
places which may be mnsigqrm appropraat& sqith Fie

- IV. First Aﬁm to the High Cqm‘t
0. The Appeal Memo, v att tamt; shall have' to be filed a!ong with aft
- documents, replies, ate. Mﬂch formed the recurd before the Trial Cr::urt
or the learned Single Judge (i case of intra-Court appeal) as Ehe case
may be, without which the appeal may not be duly registered. Y %
11. Service of advance capy of Appeals If memiorandum of a;ﬁpeat‘i"'r's
presented as per amended Rule 9¢1) of Ord -+ 41 of Code before the
Court from whose decree, the appeal is pmf&rmd aﬂmaﬁce f:o;:-vfnnt;.:e
in_addition to the process for sormal service aﬁ per the Eﬁde ‘shath
simuitanenusly be given by the counsal for tﬁ& ’P&i“t}" Wh-:;u ﬁl&s the ;
Appeal, In accordance with the saild provision' raad with the pm'-'i::‘-rﬁn'
under Section 148(A), Suich ‘advance service of the appaai andfor the
application (where. appeal is already: pentﬂng} shall =;e eﬁettad ‘atieast 24
hours in advance. The copyiso served shall be curnpiét& In ait raspect :
and with all annesxires {i.2: not the Memo a&me} TR
This pravision shall be equally apm:,?bie 4o aIL mtra-Court.
Appeals as welL i the evem: thi? Aa;:wance copy. .5 rﬂfused b-v the other
sicle, an 'Afﬁdavlt' stai:ing Lhe, fact, Jhatt be fi iec : &

12. Printlng or ‘i:?ping of Pape: -.turmh. -(1) w;-zmhqc G
provisions cnntained in the App@hm ﬂ,ujeg iﬂ‘ iy ;
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and preparaﬁm of Paper Books, after the service of rrntice is eﬁ‘ected,
Counsel for both ﬁdas may aiso agree on the fist of documents and
evidence and the Paper Book shall be made ready, culy printed or typed
by the parties within the time limit fixed by the nominated
officer/Registrar, in aer.:ﬂrdame with the High Court Rules, but haulng
regard to the mievaﬂt Track to which the appeai is a:.-..-fgned

(2) The Registry shall ensure that the Paper-Books, as per the Record and
Proceedings, are ready within the time prescribed for the relevant Track
pertaining to the Appeal and in any case 1 {(one) week before the appeal

‘Is required to be taken up for arguments

A Defauit list shall be dﬁpiayed containing detalls of the matter
where PapersBook are not made ready within prescribed time. The
matters iiﬁﬁﬂ in such Default list, shall be. Entered inte Regular. jist, anly
after objection are removed and costs, as pEr Court’s Grder, if any, is
paid. The cases of default shali be dealt with as per High Court Rules.

i13. Filing of Written Submissions and time for oral arguments.- (1)
Both, the petitioners/appellants and the respondents, shaill submit in
advance their réspective concise written submissions, mentioning the
details, the relevant page numbers (as per the Court's record). The
prnvistc-ns'regardlng Written Submissions, applicable to Suits, shall also
apply to L'r;e Petitions and Appeals/LPAs.

(2) The Cause List shall indicate whether Written Submissions have been filed
or not. If the submissions are not filed, the Registrar (Judicial-I) shall
direct that the same to be filed within such time as the Registrar (Judicial-
1) may deem proper, in view of the time limit applicable and available as
per the relevant Track, to which the Case is assigned.

(3) After the Writtén Submissions are filed, (with due 'Service' of copy to the
other side), the matter shall be listed before the Registrar (Judicial-I), for
the parties to indicate the time likely to be taken for arguments in the
Appeal. Accordingly, the hearing of the matter shall be listed before the
Judge, after getting confirmation from the Judge, on any clear date when
the requisite extent of time may be available.

A o tee e AR e B e el S TR s o R
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(4) The Couwrt may direct the Registry to notify a Caution List, to meet with
the eventualities when the listed case/s gets adjourned due to unavoidable
reasons. In such eventuality the Cases notified on such Caution List of the
Court, shall be taken up for hearing in seriatim,

14. Court may explore possibility of Settlement.- (1) At the first hearing
of a First Appeal or any other Case, when both parties are present/are
represented by their respective Advocates/Counsels, the Court may
explore tha possibility of a settiement. For the said purpose, with the
consent of the partiesflearnad advocates, 21 days' time can be spared,
which shall be outside the time-limit prescribed for the case as per the
Track in which the case is categorized. Furthermore, at any stage of the
proceedings with the consent of the parties, the Court may entrust the
Case for mediation, to Mediator(s), mutually agreed upon.

(2) If necessary, the process contemplated by Sec. 89 of CPC may be
resorted to by the Appellate Cowrts, so that the hearing of the Appeal is

Rz

not unnecessarily delayed.

(3) The Court shall before referring a Case for Mediation, fix a date for a
Report by the Mediator(s) preferably within two months from the date of
first sitting of such reference.

V. Appeais to Division Bench

15. Appeals from the Order/ Judgment of Single Judge of

High Court.- 3 Hive -

(1) In case of Appeals from Orders/ludgment of the Singlé Judge, Advance
notice of the appeal shall be invariably given to the opposite side or its
counsel (who appeared before the Single Judge), along with the complete
set of Appeal along with entire Paper-Book containing all documents,
Reply Affidavits, etc. on the record of the case, before the Single Judge. If
the Judgments of other High Courts or of Supreme Court or of some
foreign countries are to be relied on, a complete list thereof shall be
supplied to the Court in advance. Any reply/rejoinder to other sides
Written Submissions shall not be permissible. :

- o 1e-20L8l4
pTI [17-10- 2051
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(2) I all parﬁm awear at tl're ﬂrst hearing, it shall not be necessary to serve

the ocess of Rule to the opposite party (who app&ar at first
mmm by normal process, and the fﬂuﬁ: may at its dimetmn record
ﬂmeacumtnbetakm trythenarﬁea wmgnextdateufheaﬁng

(3) After tn-e Appeal against interlocutory order is listed for hearmg, all steps
- shall be taken to decide the Appeal agamt interlocutory orders within
peﬂod of 3£I days.

1!5 The practice, procedure and mmnerxs with regacd tu and appiﬂ:abfe
tﬂ First ﬁq:peafs shall mutatis mutandis apply in respect of LEtl:Ers Patent
Apapeals and Original Side Appeals. .
= VI. Second Appeals
. l?. At the stage uf ﬁdmlss}an hearing In addition to t‘he questlcms nf law, a
bnef 'Synopsis’ and Written 5ubm|.ssmns as regards each of the
propositions, shall also be filed.
18. The Notice shall #wariably contain an intimation to the Respondents to file
their Written Submissions not later than 10 days from the service of the
Nutir.e.

_ VII. Civil Revisions

19. The practice and direction in regard to the Letters Patent Appeals and
"First Ap;?;eals to the High Court shall Ml-"nutatis mutandis apply in respect of
Revision Applications-Petitions. Except for unavoidable circumstances and
for reasons to be recorded, endeavor should be made to decide the CRA,
wherein stay order is passed, within 5 weeks and in other cases within the
time prescribed under the relevant Track. The applicant, while filing CRA,
shall supply sufficient coples of the entire Paper Book and record for all
defendants and an Advance notice to the opponent or to the counsel who
appeared in the Trial Court, shall also be given by the applicant with a
copy of the Memo of CRA and entire recard, to avoid adjournments.

VIII. Criminail Appeals

0. Categorisation of Criuiinal Appeals intn Tracks.- {1} The Regtstry
shali classify Criminal Ap. 2als related 3 cases - &

(a) Capital punishment, Rape, Sexual offences, Dowry-death, in 7rack-T

Srviale T8 AL AR HE R A e s T e o
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(b) Other Cases where the accused is not granted bail and is in 1ail, in 7rack-
A

(c) Cases which affect large number of persons such as the Cases of Mass-
cheating, Economic offences, liquor tragedy, Food adulteration Cases,
offences of sensitive Nature etc. in Track-f1I;

(d) Cases tried by special courts such as POTA, TADA, NDPS, Prevention of
~ Corruption, etc. in Jrack-IV;

(e) Other matters like cases where bail is granted or acquittal matters, into
Track-V.

{2} All endeavor shall be made to dispose Track I Cases in Six { 6) Months;
Track II Cases in Nine {(9) Months; Track III Cases in Twelve (12) Months,
and Track IV and V cases in 15 months.

21. Paper-Books in Appeal by State or persons in Iail:- Whenever an
Appeal is filad Dy a person in 1ail, and also when Appezls are filed by the
State, the Cowt may, order in consultation with the Counsel for the
State that the compiste Paper-Books including evidence, shall be filed by
the State within Three Weeks, after "Notice' is issuad to the other side.

22. Legal Ald Counse! In Acquittal Appeals:- In Appeals against
acquittals, the Court may appoint State Legal Aid Counsel, in respect of
the accused who do not have a lawyer of their own, or State Legal

Services Authority as the case may be, immediately or may direct that
the otops zhell Be urndortaben by tho Danletru after completion of three

Fig ' srafergd o wr el

weeks of service of Notice if the accused has not appointed a counsel.
IX. Note :

23, Whenever there is any inconsistency between these Rules and the
provisions - of either the Code of Civil Procedure, 1908 or the Code of
Criminal Procedure, 1973 or Ciil Manual and Criminal Manual or any
Special Act or any Other Statute,' and the Rules framed there under, the
provisions of the Civil Procedure Code or Criminal Procedure Code or
such other Statutes, as may be relevant and applicable, shall prevail.
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BRQAD CLAS&IF!HTIGH ﬁﬂF HATTEM HLED inN THE HIGH CGURT
Fﬂﬂ M Fl.ﬂﬁ WHEHT :
MNo. | Subject Faﬂ‘fmck Hu»mmi | Slow Track
t;} SERVICE mmaﬁmwuﬁaml s lel o
i Suspension i 6 Months e
i Transfer 1 6 Months : '
o Rsec:ru#trnent; Appmmrnent 1 6 Months Aiaat
tv | Termination / Dismissal i g
v o Densrtmental Foouvides g
B | Months
vi Procrgtnm e : 36 Hmm;i
vii MPaYScatemttErs _ SR SRR iaﬂmm
o u»ﬁe‘rﬁ;ﬁﬂe -l G e il
i (Eiection ,t Contract / Tender/ | 6 Months |
: Licence }m . j] e
Bt aleel. . oo b o i
i Under Article 227 (Whﬂr{‘: & Months
A Stay is granted) : i : :
fii Other matters ﬂciuding o3 i 24 Maonths
Matiers | : i
[IININTERLOCUTORY APPLICATIONS
i Civil Application for:
I | Condonation of Delay & Weeks
it___ ! Early Hearing 10 Days
iii Substitue Service 6 Weeks
v Bringing Legal Heirs_ on |3 Months
HECOMS . . . o o o b T
v For Stay / Interim Relief 4 Months -
Misc. Civil*Application for:
I Restoration 3 Weeks
i Clarification 2 Months
fi Directions 2 Months
iv Review 3 Months
z [IV] DIVISION BENCH MATTERS
I Letter Patents Appeal 12
References Months
Special - Civil  Applicaions
Appeals/0J Appeals
- [VIFIRST / SECOND APPEALS
- First Appeals:
I Hindu Marrige Petition 12
JWorkmen Compensation/ Months
|| Gratuity etc, x

s

o
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i Motor Accidents When [24 Months
Claim Petition / claimait's {
Land Acquisition
Application : ;
Cases Rejected
Second Appﬁals. 24 Months |
I CRAs & Months
1. U/s. 115 CPC Under Bombay
AcCt,
MR e _ '
Ty R ¢ T

BROAD CLASSIFICATION OF HATTERS. FILED IN THE HIGH COURT
FOR CASE FLOW MANAGEMENT

SCHEDULE: (Part-B) (Criminal)

[ Mo. | Subject i 7 Fast Track | Normal | Slow Track
: AP SRCTONEDACANEEL o1, AN
1 Bail (Temperary/Regular)/ 3 Montis
Paroie/ ?Apﬂ“tﬁﬂﬁﬂs
MRS Y T R SN oW i
2 Cancellation of Bail | 6 Months :
APPHCALIONS b RIS SRR LS S -
3 Quashing (Where Stay s 12
granted) b1 500 S Ot
4 Special Criminal Appiif:aﬂcnﬁ{é Months/12
(Where Stay is granted) Months o AT s |
5 | €riminal Appeals ¢ SR | S Y o

(i) Where imprisonment is |6 Months /
less than 7 yrs. wherein Bail is | 12 Months
| not granted, (Single Judge) e
(i)  Where imprisonment is In due Course
less than 7 yrs. wherein Bail is
granted. (Single Judge) AT
(i)  Section 138, | 6 manths
Megotiable
Instrument Act it = b e i R e e
""" (iv) Where imprisonment is 12
more than 7 yrs, wherein Bail Moriths
is not granted.
(Division Bench) e ; : HE i
(v) Where imprisonment is| 2 years
more than 7 yrs. wherein Bail

degrontes (ko beneny ] . b o 4o
6 Agg uittal Appeals 1n due Course

______ R —

7 Revision Applications 16 Months 7 ; i
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i Motor Accidents When | 24 Months
Claim Petition / claimait's
Land Acquisition
Application '
Cases Rejected
Second Appﬁals 24 Months

I CRAs 6 Months
1. Ufs. 115 CPC Under Bombay -
Act,

{2 Rent Act,_ e

i | AOs 1.6 Months_ A

BROAD CLASSIFICATION OF MATTERS FILED IN THE HIGH COURT
FOR CASE FLOW MANAGEMENTY

[ No,

=

SCHEDULE: (Part-B) (Criminal)

Subject

1

‘Bail (Temperary/Regular)/

Parolef
Furlough.

Applications

Cancellation of Bail

Applications

"3 Months

| 6 Months

Fast Track

MNormal
Track

" Slow Track

Quashing
granted)

= e

“Whers Sty B

Special Criminal Applications |
(Where Stay is granted)

Months

& Months/12

| Criminal Appeals

| not granted, (Single Judge)

(i) Where lmprtsmrﬁent ig
less than 7 yrs, wherein Bail is

12 Months

e e

12
Months |

l

(i) Where imprisonment is
less than 7 yrs, wherein Bail is
granted. (Single Judge)

"In due Course

(i)  Section
Negotiable
Instrument Act

138,

(iv} Where imprisgnment fs
mare than 7 yrs, wherein Bail
is not granted.

(Division Bench)

T’; months

12
Months

(TR,
1

| Is granted. (Division Bench)

(v) Where imprisonment is|

more than 7 yrs. whearein Bail

i
|

e Yoo

Acquittal Appeals

~J{Cn

& Months 7|

Revision Appill:atmns

pE——

e rmmm e o e i |

2 years

|
_In due Course |
J
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